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State o r  to  an y other proposal o f  the 
C h ie f M inister o f  P u n jab  personally  
Or through corresp on d en ce m ade to 
the M inistry  S om e large scale indus-
tries in  the p u b lic  sector are 
alread y  included  in  the S econd  F ive  
Y ea r  P lan  fo r  the S tate o f  P u n jab  It 
is n ot k n ow n  w h eth er the H on ’bLe 
M em ber is re ferrin g  to any such large 
sca le  industries that are to  b e  located  
in  the P u n jab  o r  to  som e particular 
schem e o r  schem es sponsored  b y  the 
C h ie f M inister o f  P u n jab  G overnm ent 
and i f  so, relating to  w h ich  period  
S evera l proposals are continuou sly  
be in g  received  from  all S tate G overn  
m ents

Industrial D evelop m en t

2217 Shrl H em  R a j: W ill the M in -
ister o f  C om m erce and Industry  be
pleased to state

(a )  the num ber o f  large scale fa c -
tories to be  established during the 
rem aining tw o years o f  the Second 
F ive  Y ear P lan , and

(b )  h ow  they w ill be distributed 
State-w ise and reg ion -w ise9

The M inister o f  Industry  (S h ri 
M anubhai Shah) (a ) and (b )  It 
is not v ery  c lear w h eth er the H on ’b le  
M em ber refers to large scale indus-
tries in the private  sector  o r  p ublic  
sector It cannot be  stated as to  h ow  
m any la ig e  scale fa ctories w l l  be  
established in the private  sector d u r-
ing the rem aining tw o years o f  the 
Second  F ive  Y ear P lan as it w ou ld  
depend on the n u m ber o f  entrepre-
neurs com in g  up w ith  applications 
for  setting up  o f  large scale industries 
a id  the total capacity  ex istin g  and to 
be  a llow ed  fo r  fu tu re  d evelop m en t 
In regard  to  the reg ion -w ise  o r  S tate-
wide distribution o f  the la rg e  scale 
industries in the private sector also 
w h ile  it is the intention o f  the G o v -
ernm ent to  so d isperse the location  o f 
these industries that there is fa ir  
S ta te -w ise  and reg ion -w ise  distribu-
tion w ith  particu lar re feren ce  to  the 
backw ard  areas, fa ctors  like  ava il-
ability  o f  ra w  m aterial, supply  o f  
w ater and p ow er, p rox im ity  to  m ar-

kets and transport facilities, ̂ etc h a ve  
also to  b e  taken into account^ In the 
sphere o f  the p u b lic  sector also 
reg  on -w ise  and  State-w ise distribu-
tion is determ ined  on  the above basis 
The p o licy  o f  the G overnm ent is to  
g i /e  pre feren ce  in the establishm ent 
o f industries to the less d eveloped  
areas

1216 hrs.

M O T IO N S F O R  AD JO U R N M E N T  
S i t u a t i o n  i n  W e s t  B e n g a l  

M r. S peaker. I h ave received  notices 
o f  three o r  fo u r  ad jou rnm ent m otions 
I w ill read the first S h n  S M  
B anerjee, S h n  Jagdish A w asthi and 
Prakash V ir  S hastn

N eed to discuss the brutal 
firing on 3rd  Septem ber, 1959 in 
H ow rah, Calcutta and other placet) 
in W est B engal resulting m death 
o f  11 persons, serious in juries to 
m ore than 120 persons and com  
p lete breakdow n o f  law  and order 
situation and adm inistrative 
m ach inery  m  that State C alling 
o f  troops has fu rth er aggravated 
the situation and paralysed  the 
city  life  com p letely  Centre’s 
intervention is absolutely  neces 
sary to safeguard the interest o f 
the people  o f  W est B engal as 
m a jority  o f  them  have com pletely  
lost confidence in the State G ov  
ernm ent ”
H ow  have w e got jurisdiction over 

this m atter’  I w ill put one question 
and one o f  them  as representative 
m ay answ er not all o f  them  Y ester-
day, this m atter cam e up W henever 
the civ il authonties And it difficult to 
m anage the dispersal o f  the crow d 01 
other gathering or  thev apprehend 
that law  and order w ill be threatened 
it is open to them  under the Criminal 
P rocedure Code and the norm al law 
o f  the land to  ca ll m  the aid o f the 
troops I f so, the Centre is not res-
ponsible fo r  that under the law  itself 
Thev are bound to send I f  they had 
com m itted default certain ly  I w ou ld  
adm it an ad journm ent m otion  here 
w h y the Centre has not sent or  the
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[Mr. Speaker] 
troops refused to go. Normally, 
legally, the civil authorities are 
entitled to call upon them. How is 
there jurisdiction? I will call Shri 
S. M. Banerjee who is the first 
signatory.

Shri S. ML Banerjee (Kanpur): My 
submission is this. Yesterday, this 
was denied by the hon. Prime Minister 
that troops were called.

Mr. Speaker: Leave that alone.
Today it would not be denied. How 
have we got jurisdiction over this 
matter?

Shri S. M. Banerjee: I will only 
make a subh^ssion........

Mr. Speaker: The hon. Member 
must satisfy me and not in general go 
about discussing things. First of all, 
what is the default on the part of 
this Government?

8hri S. M. Banerjee: I will tell you. 
This agitation started only for a piece 
of bread. Actually it was the food 
situation and food is a thing........

Mr. Speaker: Order, order; 1 am not 
going to allow all this. Every day 
we find here something relating to 
food, a committee being formed to 
just resist. All that we have heard 
So far as this is concerned, this is 
purely a matter of law and order. A 
number of persons might have been 
shot dead. It is that Government that 
is responsible for law and order. If 
they had not called the troops, possibly 
a large number of men might have 
died in the other way. Let us not 
therefore enter into all that. First, I 
would like to be satisfied on 'this.

Shri S. M. Banerjee: Eleven persons 
died and 120 have been injured. One 
Minister is doing all these things. 
(Interruption).

Shri Mohammed Ellas (Howrah): 
We have also given an adjournment 
motion.

Mr. Speaker: Order, order. I will 
call one after another if necessary.

Shtl S. M. Banerjee: Troops have 
been called. They have a right under 
the law to call the troops. But, what 
are the circumstances? Is it not a 
fact that the present Government of 
West Bengal has completely failed to 
maintain law and order?

Some Hon. Members: How?
Some Hon. Members: No, no.
An Hon. Member: Eleven have been 

killed (Interruptions) (Laughter).
Shri S. M. Banerjee: Let them laugh 

at their peril; I do not mind.
Mr. Speaker: Order, order.
Shri S. M. Banerjee: I maintain that 

today—I am not generating heat— 
what I say is, is it not high time that 
the hon. Prime Minister should try to 
restore confidence among the people 
of West Bengal who have absolutely 
lost confidence on that famine Minis-
ter whom West Bengal Government 
an* not going to turn out; but they are 
going to kill the people; they are 
giving bullets in place of bread. This 
is not fair. (Interruptions).

Some Hon. Members rose—
Mr. Speaker: On behalf of the Com-

munist Party, 1 shall hear Shri H. N 
Mukerjee or Shn A K Gopalan as 
they choose.

Shri A. K. Gopalan (Kascrgod): I 
have given an adjournment motion 
which you have not taken up. If 
necessary, I can read it out.

Mr. Speaker: I need not read out 
everyone of them.

Shri A. K. Gopalan: In my adjourn-
ment motion, I have stated that there 
is a breakdown of law and order and 
of the Constitution of India. I say this 
because the information is that it is 
not only those people who took part 
in the agitation who have been killed, 
but even a man who was inside the 
house was killed, who had nothing to 
do with the agitation or anything like 
that; he was standing outside, and he 
has also been killed.
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Mow, the question is this. The whole 
law and order situation has been 
handed over to the military And 
even when it has been handed over 
to them, as far as the life and pro-
pel ty of the people are concerned, 
there is no safety for them So, it 1? 
not a matter where you can ask how 
under the rules it can be raised here

In this connection, I would submit 
another thing also It is true that 
there may be certain rules But it is 
a very grave and serious situation, 
every day, firing is going on there 
And if we bring forward a motion 
here, we do so because we want a dis-
cussion on this matter in order to see 
that this is not continued there Even 
if it be a question which under certain 
rules cannot be raised here, yet we 
must remember that here is a situation 
for the last three days, when there had 
been firing always, every day, there 
had been firing, and that will continue

So, what we say is that Government 
muat consider whether they are to 
allow this situation to continue or they 
should talk with the committee that 
is there and set that this situation 
docs not continue Though it may not 
come under an adjournment motion 
under the mies, yet it is the lespon 
sibility of the Government also to 
appreciate that here is a very grave 
and serious situation where the mili-
tary has been called, and some area is 
under their control We do not know 
what will happen today Already, 
eleven persons have been killed 
(Interruptions) Some Members say 
they know, they may know, but as far 
as we are concerned, we want to know 
the position We represent the people, 
and it is our duty also to consider it 
Here is a serious situation, that situa-
tion is continuing, that situation will 
continue Every day, there is firing 
It is not just one instance of firing, 
there has been firing for the last three 
days. So, it is the dtaty of the Centre 
to intervene When law and order 
has broken down, it is the duty of the 
Centre to intervene and see that the 
situation is put an end to; I mean the 
food situation Whenever there had

been similar movements in other parts 
of India, the Centre intervened..

Mr. Speaker: I put only two ques-
tions to the hon Member Shri A K 
Gopalan

Shtl Mohammed Ellas rose—

Mr. Speaker: 1 have called Shri 
A K Gopalan Let the others ait 
down What is the meaning of getting 
up like this when I am asking Shri 
A K Gopalan7 Am I to understand 
that the military have taken charge of 
the administration in Bdngal*

Shri A. K. Gopalan: Mo, the military 
has not taken charge of the adminis-
tration, the military has taken charge 
of some areas

Mr. Speaker: Has the military taken 
charge of the administration m any 
particular area7

Shri A K. Gopalan: Yes

Mr. Speaker: Or have they merely 
come under section 129 of the Criminal 
Procedure Code, under the direction 
of Government and in aid of the 
people9

Shri A. K. Gopalan: That is what 
we would like to know It is reported 
in. the papers that the whole area is 
under the control of the military 
That is why we want a discussion 
That is one thing

The other thing is this It is not 
only a question of whether the mili-
tary has taken the whole administra-
tion under their control, but it is a 
question of a very grave and serious 
situation I want to know whether 
the Central Government have nothing 
to do with the situation there, and 
whether they consider that the situa-
tion is not grave I want to know 
whether the Central Government have 
nothing to do with it If the Central 
government say that they have 
nothing to do with it, we want to hear 
it from then.
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[Shn A K. Gopalan]
Then, I would submit that the mili-

tary has taken control of that area. 
That is the report m the papers.

Mr. Speaker: He may answer one 
other matter Now, a particular party 
has started an agitation on the ground 
that food is not supplied, and that the 
prices are vory high, and the hon. 
Minister has been explaining what 
steps this Government have taken one 
after the other; if in spite of that, it 
goes on just organising this kind of 
agitation, then is that Government to 
keep quiet7 (Interruptions)

Shri A. K. Gopalan: This is not a 
matter where the movement began all 
of a sudden on one day Before the 
movement began, so many times, the 
parties tned to approach the Govern-
ment. The point is that a situation is 
created The Famine Resistance Com-
mittee again and again went and 
approached the Government there, but 
the Government there did not pay 
heed to it, the Government there did 
not want to listen to them If only 
they had paid heed to them, the situa-
tion could have very easily been 
solved, the struggle would not hav>. 
been continued; and the movement 
would not have been there

Shri Keshava (Bangalore City): This 
is all their creation

Shri A. K. Gopalan: If there had 
been some discussion with them, this 
movement would not have been there, 
if there had been some discussion 
when they had approached the Gov-
ernment there, then the movement 
would not have been there.

Shri Raghunath Singh (Varanasi): 
It is all a creation of the Communist 
Party (Interruptions).

Shri A. K. Gopalan: When you have 
allowed me to speak, I want that the 
hon Members should not interrupt 
like this.

Shri Frabhat Kar (Hooghly): Go to 
Bengal and face the people.

Shri Tridib Komar Ciuodhnri (Ber- 
hampore): The Vice-President of the

West Bengal Pradesh Congress Com-
mittee, the dictator of the Congress 
there, has accused the Central Gov-
ernment that they do not send sup-
plies m times. What answer have 
they got7 Shri Atulya Ghosh is a 
Member of this House; he does not 
dare to appear before the people there; 
he does not dare to go and answer 
the charges. Are we to see our people 
being shot down day after day9.. . 
(Interruptions)

Shri Tangamani (Madurai): Twenty- 
seven people were killed

Shri Prabhat Kar (Hooghly): Why 
do you not go to Bengal and face 
them’

Some Ho’i. Members: Go to Bengal 
and face the people. It is a challenge 
to them

Shri A. K. Gopalan: The other day 
the Prime Minister was asking me, ‘I 
ask the Leader of the Communist 
Party whether this is parliamentary 
democracy.’ Now, I want to ask him 
the same thing I was talking here, 
and he has been seeing what is hap-
pening I was speaking here, and 
even if my hon friends opposite are 
going to answer me, I do not know 
whether this is the way in which it 
thould be done

Mr. Speaker: There are interruptions 
from the hon Member’s side also

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nenrn) rose—

Mr. Speaker: Now, the hon. Prime 
Minister Other hon Members may 
kindly sit down.

Shri A. K. Gopalan: I have not 
answered the second question that you 
had put to me The second question 
was about the movement. The move-
ment had not been started all of a 
sudden The movement was not start-
ed for the sake of pleasure or tama-ha. 
The movement has been started 
because in spite of the fact that several 
times they approached the Govern-
ment, and even now, they are
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approaching, Government are not talk-
ing to them Even now, no approach 
is being made from the Government 
side, as far as the Famine Resistance 
Committee is concerned, they are all 
m jail, and they are not even talked 
to on this matter

Mr. Speaker: Now, the hon Prime 
Minister

Shri Jawaharlal Nehru: Mr Speaker, 
Sir, yesterday, after the question hour, 
when you were pleased not to allow 
those adjournment motions, some hon 
Members of the House on the othor 
side approached me and spoke about 
this Calcutta situation They said that 
the food situation there was very good 
now

Shrimati Renu Chakravartty (Basir- 
hat) Who said that9

Shri Tridib Kumar Chaudhuri: I
repudiate that

Mr Speaker Let the hon Prime 
Minister go on In the end, hon 
Members can have their say

Shri Jawaharlal Nehru. They said 
—1 say so firmly—that the food situa-
tion had greatly improved

Shri Prabhat Kar That was not 
sa d by us

Shri Tridib Kumar Chaudhurl: That
is completely wrong (Interruptions)

Shri Jawaharlal Nehru: that
prices had come down and that the 
harve t was very good, a promising 
one In other words, there may be 
some difference of opinion in the 
measure of improvement, but there 
was no doubt that prices had come 
down by as much as Rs 3 to Rs 5 or 
Rs 7 per maund This was not said 
by them I am saying this Prices 
had come down There is no doubl 
about it, that is, about these facts 
whether they said them or not, that 
the prices have come down by Rs 3 
to Rs 7 per maund in that area, that 
the harvest is a very good one, and 
perhaps that is the reason why the 
prices have come down

Further, in Bengal, even previously, 
about 50 per cent, of the people were 
rationed, they got ration cards, the 
entire population of Calcutta sod a 
good part of the rural population 
That was so some time ago Now, 
even this area has been expanded, it 
is much wider, that is, rationing has 
been extended in the rural areas, to 
the smaller peasants or farmers Now, 
that is the position I do not mean to 
My that everything is well in Bengal 
on the food front But I would sub-
mit that it is not only improving, but 
is somewhat better than in some parts 
of India That is, of course, nothing 
tor me to be proud of, but it is so

But I would submit that at the pre 
sent moment we are not considering 
the food situation here only, the food 
bituanon is going to be considered in 
a big way tomorrow in Delhi by the 
Mational Development Council We 
cannot consider the food situation in 
every bit of India, forgetting the rest 
of India, therefore, all the Chief 
Mmi&i.erb of States are coming here, 
aiong with their Food Ministers, for, 
*re consider it important to discuss 
this matter, not only from the point 
A view of the separate States but in 
its organic unity of India There it is 
But the present position to which the 
hon Member objects 15 relating to 
what is happening in Calcutta The 
hon Member says that the army have 
taken chaige of parts of Calcutta, 
parts of Bengal As a matter of fact 
nothing of the kind has happened 
The army was called in yesterday I 
said at mid-day yesterday the army 
had not been called in It was called 
in at 6 pm yesterday to Howrah 
parts of Howrah, because there was a 
very bad trouble there I might men 
tion that till three days ago the Chief 
Minister of Bengal deliberately did 
not issue firearms to the police, because 
he did not want the use of firearms 
When ambulance cars, milk vans were 
burnt, apart from buses

Several Hon. Members. Shame
Shri Muhammed Ellas: From them 

they were shooting people throughout 
the city
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Shri Jawaharlal Natea: Did the hon. 
Member say that ambulance can were 
•hooting people?

Shri Nagi Reddy (Anantapur): Is it 
not a fact that ambulance vans ware 
uied as police vans?

Shri Mohammed Elias: It has been 
agreed by the Mayor of Calcutta and 
he hag agreed that he will make an 
enquiry into the matter.

Shri Jawaharlal Nehro: Hon. Mem-
bers have helped me—I thank them 
—that because the ambulance vans 
had policemen they had to be burnt, 
according to them. Is that the argu-
ment of hon. Members opposite?

Shri Nagi Reddy: When policemen 
began to shoot the people, naturally 
the people got angry. Are ambulance 
vans to be used as police vans?

Shri Jawaharlal Nehru: Ambulance 
cars do not even belong to the Gov-
ernment. Ambulance is not a govern-
ment organisation; it is a private 
organisation. Milk vans which were 
distributing milk, large numbers of 
them, were burnt, apart from other 
damage and arson done. When the 
situation had become so bad, then 
only the Chief Minister, under great 
pressure, agreed to the issue of fire-
arms to the police, because the situa-
tion was getting bad with regard to 
arson, destruction, etc., not to mention 
other cars and buses which were 
burnt.

Yesterday in Howrah at first, m the 
course of the morning, there was some 
dispute between two sets of workers, 
one set, a large number at workers, 
who wanted to continue to work m 
the mills—and they did not approve 
of the hartal and, what is more, they 
did work for some time, for a good 
time—and another set which objected 
to their walking. There was some 
trouble between them. And those 
workers did work in the mills for 
some time, I say. It was only after 
that. .. (Interruptions).

Mr. Speaker: Order, order.

&tari Jawaharlal Nebra: It waa only 
after that, when that set of workers 
finished their work that day, that the 
trouble became worse in Howrah, 
Howrah town and the neighbourhood 
of Howrah, and ttfe forces were sent 
foi, the army was called m in aid of 
the civil power, and they went only 
to Howrah.

And what they have done thus far 
is this It is not a question of taking 
over the administration; very far from 
it The troops carried out the follow-
ing two things. They patrolled the 
Howrah police station area in vehicles, 
they laid a cordon round the jute mill 
in Dashnagar area etc. to enable the 
police to arrest miscreants suspected 
of causing loot, arson and murder 
The police arrested a number

May I say that people die in these 
things, and it is not for us to shout too 
much about it But it is a manner of 
domg things that is sometimes even 
worse than that Today's paper 
announces that a policeman was killed 
Well, a policeman was killed. There 
it is But how was he killed? He 
was pulled out and an attempt was 
made to cut, to decapitate him with 
a sword That is utter brutality, I 
say (Scterul Ho). Members: Shame) 
And I say it is utter, naked brutality 
And this is the kind of brutality that 
is being encouraged by this behaviour 
and this action in Calcutta. (Inter-
ruptions) .

Mr. Speaker: Order, order

Shri Nagi Reddy: The shooting of 
people is responsible for all these 
things

Mr. Speaker: I would request hon 
Members to work as a team or as a 
party or as a group, the leader to 
command the rest of his following. 
Otherwise. I won't recognise the party 
as such.

Shrl Tangamanl: You need not tell 
us about it.

Mr. Speaker: Z am her* to tell it 
Order ̂ please. Otherwise we cannot



control the House Any organised 
group, one alter the other, the leaders 
are here, let them e’ect a leader ̂ for 
the day and speak tfxrough him, and 
xf he wants some other person to 
speak, I have no objection, if he is m 
possession of better facts If all of 
them jointly want to speak, whom am 
I to call from the Communist Group? 
All of them simultaneously7 Shri 
Hiren Mukerjee What does he want 
to say’

Shri II. N. Mukerjee (Calcutta- 
Central) Sir, on behalf of our Group

Mr. Speaker* Just a minute Let 
the Prime Minister finish

An Hon Member What has he got
to finish’

Shri Nagi Reddy: He ha;, made the 
last insinuation ,

Shri M P Mishr* (Begusarai) 1 
want to ask a question

Mr. Speaker. Order, order
Shri M P Miahra I want to ask
Mr. Speaker* Order, order The 

hon Member it, irrepressible I will 
have to ask him to go out of the 
House Shn Hiren Mukerjee

Shri H. N. Mukerjee: Sir, you have 
permitted the Prime Minister to make 
certain circumstantial references on 
the basis of whatever information he 
has got in hib possession, and that i-> 
why I am constrained also to have 
to refer to certain other things, and 
I hope you will permit me to make a 
reference to them

The Prime Minister has referred 
particularly to one case where a 
policeman was dragged out or some-
thing like that happened and he was 
killed under circumstances which, 
from the paper reports, were certainly 
very regrettable and gruesome, I might 
add But, Sir, the Prime Minister 
chose to omit any reference to the 
fact that in only two days' time as. 
many as twenty-seven people have 
been killed in Calcutta and in Howrah 
If this account has any claim to

6413 Motions BHADRA 13,
veracity, in a few hours’ tune eleven 
people were killed m a small town 
which has not more than a population 
of three hundred to foui hundred 
thousand people

Now, what I want the government 
of this country always to be<u m mind 
is this, that when m any particular 
pait of the country, ê peciall> a 
strategic and a very important place 
like Calcutta, the greatest city m this 
country, when in that area there is a 
movement—for good reason or bad 
reason, it is not for us at this moment 
to decide upon—when m that city 
there is a movement of which the 
leaders are taken away altogether, it 
is completely decapitated of its leader-
ship by means of Preventive Deten-
tion, the West Bengal Security Act 

a hundred other devices which 
are m the armoury of the 
Government, the leadership is com-
pletely out of the picture, and second 
third and fourth rank leaders have 
also been taken away, Government 
itself in Its press note says that as a 
result of the leadership not being 
there, the movement has got mto the 
hands at anti-social elements—it may 
or may not be true—but the situa-
tion has ansen on account of a basic 
dissatisfaction with the food policy of 
the Government, and particularly the 
personal vanity of one particular 
Minister, the Food Minister there, 
who refuses to follow the example nf 
Shn A P Jam In Calcutta, as I 
said the other dav in a paienthe 1 
which perhaps escaped you, even Cor- 
gress newspapers like Jugantar art. 
saying that a shameless policj is 
being pursued I am not going into 
the details of that policy, because at 
this point of time it is not for me to 
say anything about it But I am 
astounded to see the attitude that is 
being displayed bv the Prime Minis-
ter of this country when twent>- 
seven people are killed m two days’ 
firing m Calcutta, which shows that 
he is completely callous in this regard 
And I remember how m regard to 
Bombay he has come with sack cloth 
and ashes to give Samyukta Maha-

1881 (SAKA) for Adjournment 64I4
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{Shri H. M. Mukerjee] 
rashtra and Gujarat after he has 
killed more than two hundred people 
in the agitation over there. And he 
is supposed to be the most sensitive 
individual whom we are supposed to 
respect We respect him a great 
deal, but he is forfeiting the respect 
of this country if he is going to adopt 
the attitude which he has done in 
this present debate

I tell you, I beg of you to remem-
ber this, that in a part of our coun-
try which you cannot ignore—you
cannot wish Bengal off the map of 
India, you cannot desire Calcutta to 
be wiped out at the map of India, 
you cannot wish it, it is there, and 
we are here by the mandate of the 
people—I wish you, I beg of you to 
bear m mind that in Calcutta there 
is agony, there is distress, there is 
torture and if we in Delhi sit and 
do nothing because a policeman has 
been killed in gruesome circumstan-
ces, because Communists have got to 
be made the scape-goats, because the 
vendetta has to continue till the 
Kerala elections happen, then I say 
good-bye to all hopes of democracy 
and progress under the leadership of 
the Prime Minister.

I beg of you to allow discussion of 
this in calmer circumstances But 1 
have lost my equilibrium because of 
the attitude displayed by the Prime 
Minister.

Shri Jawaharlal Nehru: It is not
necessary for me to say much because 
the hon Member opposite has con-
fessed that he lost his equilibrium 
And I think he lost it unnecessarily 
because I would be inclined to agree 
with him even in respect of a great 
deal that he said Nobody likes, or 
does not deplore, what has happened 
in Calcutta. I brought a casc to the 
notice of the House because it was a 
very brutal and callous one; it is 
not a clash of people and people 
dying, which is unfortunate of course

Now, the question is, there is a 
situation in Calcutta which has

aiuen because of a movement,—if 
you like, I am prepared to admit it; 
it is not a matter for discussion. The 
hon. Member may be right in saying 
that the attitude of the West Bengal 
Government is not good or bad in 
regard to food That is a matter for 
discussion You can discuss it, if you 
like But let us keep that separate

7116 point is, that a movement was 
started The reason for that move-
ment, il it was the ‘food’ reason, no 
longer exists. That is my submis-
sion Not finally, of course, but for 
the moment, it does not exist because 
the food situation is much better

Now, certain conflicts have occur-
red between the government poLce 
forces and the rest, which ig unfortu-
nate always We might really 
deplore them But it passes my com-
prehension what the Government is 
expected to do m these circumstan-
ces when large-scale arson is being 
done all over I do not know whe-
ther it was done more than necessary,
I am no judge at the present moment 
Anyhow, I do submit that even though
it may be said—as has been said_
that many of the leaders of the Com-
munist Party or other groups who 
started this agitation are in prison 
or are detained, there are hon Mem-
ber opposite who can withdraw the 
agitation

Some Hon Members: No, no
Shrimati Renu Chakravartty; How

can we7

Sh-i Jawaharlal Nehru: Why do
they not say ‘Withdraw the agita- < 
tion’?

Shrimati Renu Chakravartty: May I 
just make a submission7 Even during 
the time of the British, when there was 
movement, the goods were delivered 
by the leaders of the Congress who 
were in jail. The British Govern-
ment leaders went to the jails to
discuss and settle with the leaders In 
jail. It is not open to individual* 
who are not on that Committee, it is
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not fo r  people  lik e  us, to ca ll' it off 
1 w ou ld  b eg  o f  the P ru ne M in u -
ter to consider this. I m et him  y e s . 
terday and I to ld  him  that the price 
o f  rice  had com e dow n by  Re. 1 or 
Rs. 2 It m ay go dow n  still further 
because w e  are now  going  to  have 
the am an crop  m  D ecem ber I also 
to ld  him  that the prices are far beyond 
the reach o f  the people  m  the villages 
and that in the villages, the food  
situation is v ery  bad 1 w ou ld  beg 
o f  h im  to consider this. I also told 
him  that the situation is very  bad and 
w e w ant him  to intervene, because 
w e h ave no faith in the F ood  M inis-
ter and the C h ief M inister there 
T hey are adam ant Repression is not 
going  to achieve anything I w ould  
beg o f  hun to consider that 27 people 
have been killed  A  seven -year old 
b oy  has been k illed  Instead o f say-
ing that the situation is so bad, he 
should intervene He did so in 
K erala H e even w ent there when 
the agitation was going on and he 
asked the C hief M inister, S h n  N am - 
bood inpad , to negotiate w ith those 
w h o w ere actually m the m ovem ent 
Shri N am boodm pad  agreed to nego-
tiate Can that n ot b e  done even 
from  D elhi in this case9

Shri M uham m ed Elias. I w ant to 
contradict the statement w hich  the 
hon P rim e M inister has m ade just 
now , because it has been given by 
the W est Bengal G overnm ent A li 
through, the people  o f  W est Ben gal 
do not b e lieve  w hat the W est B engal 
G overnm ent says The people  do 
not believe those statements because 
the statements g iven out b y  them  are 
false W e have got a tsunk call from  
H owrah, m y  constituency I want to 
say that n ever during the genera1 
stiikes— and m any strikes have taken 
p lace in H ow rah— have an y distur-
bances occurred I am personally 
connected  w ith all the factories and 
their unions I know  very  w ell that 
d istu rbance; had never occurred 
E ven yesterday, the people  o f  H ow rah 
everyw h ere rem ained silent, w hen

the lathi charge took  p lace  on the 
23rd, they d id  not react in that w ay , 
m  a v io lent w ay. But the m ilitary 
was ca lled  in. T he m ilitary started 
firing A  seven -year o ld  boy  has 
been killed  A  78-year o ld  m an 
was sitting inside the house 
He w as k illed  In this w ay, a 
num ber o f peop le  are being killed

In W est Bengal, unlike the V im o . 
chana Sam iu leader o f Kerala, the 
leaders have not said that they are 
going to overth row  the Governm ent, 
that they are going  into the Secre-
tariat to overth row  the C hief M inis-
ter, B  C R oy , and the Food  M im s, 
ter H ere they have on ly  dem and-
ed a handful o f  r ice  The G overn -
m ent cannot g ive that T hey w ant to 
stand on prestige, they want to save 
the prestige o f  one man*** the
F ood M inister (Interruptions) For 
his sake, a num ber o f people  are being 
killed, on w hich this trouble arose

M r. Speaker: I have heard both 
sides So fa r as this particular 
matter is concerned, it is regrettab'e

awfterwerwft (fsrsfk)
>it , A m  *rrer f w  «rr f r

1 ,smr M y ^

M r. Speaker: O rder, order I am 
not going to a llow  the hon M em ber 
to speak There is n o  good creating 

,m o fe  dissatisfaction regarding this 
m atter

Shri B raj R a j Singh (Firozabad) 
T he other day you  w ere so im pa-
tient

M -. Speaker* Order, order The 
ion M em bei is now  creating it

Shri B raj R a j Singh: I  have been 
and am peaceful, though I had m y 
adjournm ent m otion and you  did not 
read it out

M r Speaker: I have repeatedly told 
him  that when I am on m y legs he 
should not speak I have heard suiii. 
n en tly  about this matter

***Expunged as ordered  b y  the Chan*
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* 1  3PTf,-ST W W  : ^  3rr, 
«rm <r<T ftnrr «rr 1

Mr. Speaker: I am sorry that all 
this has happened. It is unfortunate 
that such a situation should have 
arisen in Calcutta. At the hon. 
Prime Minister has said, this matter 
seems to have arisen out of the food 
question. That is said even now, 
that the food situation is the main 
reason for all this, for parties or 
Croups of people organising them, 
selves to resist famine. This started 
on account of food scarcity. Then 
there was the question of prices and 
then of distribution. Though this 
matter is primarily the concern of the 
West Bengal Government, I have been 
allowing discussions in these matters.

The other day, when Shri A. 
Jain was here, I allowed the House 
an opportunity to discuss the West 
Bengal food crisis and also the ques-
tion of rise in prices. After all, food 
can be rushed from one State to an-
other to make up the deficit. After 
Shri A. P. Jain spoke, 1 heard some 
voices here saying that he ought not 
to continue. In disgust, I think, he 
resigned and went away. Some such 
thing must have occurred. Now, 
another hon. Minister comes in. It 
is now said that Shri A. P. Jain 
was better! (Interruptions).

Shrl S. M. Banerjee: No one said 
that. '

Shri Tridib Kumar Chaudhori: We
did not say that.

Mr. Speaker: Someone said ihat.
So far as the facts are concerned, 

this is a very important matter. I 
would request hon. Members to see 
the situation. We have been taking 
note of it here. We have not been 
indifferent to any situation, whether 
Food is a State subject or not. We 
have not- been saying that we arc 
not concerned with. it. I have been 
allowing a number of questions and 
Call Attention notices, though it is

not a matter lor discussion by way 
of an adjournment motion.

As I have been able to see, at one 
time, it was suggested that there was 
want of foodgrains. Therefore, even 
yesterday the hon. Minister said that 
every step had been taken to rush as 
much foodgrainit as possible. After 
that, the question of prices was taken 
up. The prices also started coming 
down, in view of the rushing of 
supplies and in view of the fact that 
very soon there will be a harvest, 
though the fall in prices may not be 
to the same extent as some people 
may like it to be. It is not as it over, 
night the entire population will be 
able to purchase any quantity as Ihey 
like. But to some extent, prices, 
have also come down.

Then the complaint was made—and 
we had also a discussion here on 
that—that the distribution system 
was wrong. So far as that is con. 
cerned, some hon. Members had been 
to West Bengal and had studied the 
situation. It is not as if only one 
section alone represents West Bengal. 
Other sections have also visited West 
Bengal and gone from place to place. 
There was also a non-Bengali Mem* 
ber who went with that team. It 
was only a few days ago that they 
returned. They have said that they 
went round and found that lots of 
people had sufficient rice; there was 
not that complaint

Then it was said that the quality 
of the foodgrains supplied—the qua. 
lity of the rice supplied—was not of 
the standard. It is unfortunate that 
though Bengal is ■excellent in many 
respects, the quality of the rice 
supplied to Bengal from Madhya 
Pradesh does not come up to that 
standard. But West Bengal does not 
produce sufficient quantity of rice. 
So the only alternative is starvation 
or having some quality of rice which 
is available. Wherefrom are the 
Government to get the rice of the re-
quired quality, if West Bengal does 
not produce it and Madhya Pradesh
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rice i> not to be eaten because it is 
of a bad quality? What i> this poor 
Government to do7 (Interruptions)

< 1
The hon Members who have raised 

this question have not suggested any 
alternative to the steps taken There-
fore, all possible steps are being 
taken Nobody is indifferent to the 
situation Everybody must eat, and 
everybody knows the difficulty of 
starvation Therefore, all that has 
been done

Still, if the agitation is going on, I 
have not been able to notice any 
reason excepting one that there is 
some kind of dissatisfaction with the 
Food Munster there Again and 
again, it is repeated on the floor of 
this House that that Food Minister is 
not competent to be there (Inter- 
rupt'ons) I will assume that the 
Food Minister may change or go on 
changing, just after getting as much 
of food as possible and distributing 
it Yet, it is for the Members of 
that Assembly to get rid of him and 
not for us It is open to them 
That seems to be the only cause 
of resentment now (Interruptions)
I would like to give another opportu-
nity also to the hon Mmistei to 
explain things, if necessary, and for 
the hon Members to tell him how 
best to relieve the situation if it has 
started out of food It was only 
yesterday that he said something here 
Ultimately, what I heard them say 
was that he must go to the spot 
Excepting the Food Minister and the 
Prime Minister going there there is 
nothing, it might create disturbance*

After all, this House is not in 
charge of law and order If we create 
an impression that those people who 
are in charge of law and order 
there—if that Government—are not 
able to manage the show notwith-
standing the fact that the food pro-
blem has been solved or is being 
solved, I do not know whether by 
that the hon Members want to ask 
me or ask this House and through 
this House this Government to take

over charge of West Bengal as in 
Kerala

V
An Hon. Member: We never said 

that
Mr. Speaker: I am sorry* what is 

happening7 (Interruptions) I am 
trying to analyse what exactly is 
happentag It is highly regrettable 
that 14 people had to be shot down

Shri Muhammad Elias: No, 27
people

Mr Speaker: Or 27 I am exceed-
ingly sorry My heart and sympathy 
go forth to those people who have 
died and to all those persons who 
have been deprived of the companion-
s/up of (hose persons From this 
House I send our condolence to the 
fam<lios of all those persons who 
have deceased (Interruptions) 
Order, order I do not know how we 
can relieve the situation by merely 
having a discussion here (Inter. 
r«ption«) Hon Members will per-
suade their friends there to with-
draw this and restore peace in West 
Behgal

I disallow these adjournment 
motions

Shri Mnhammed Elias. What is the 
fate of our adjournment motion7 (In- 
terruptions) I want a discussion 
here, I want the House to adjourn and 
discuss the matter

Mr Speaker: Order please Hon 
Members need not come to my aid 
When a decision has been given with 
respect to one matter, with respect 
to one motion, on a similar matter 
other adjournment motions cannot be 
raised in this House I have disal-
lowed this adjournment motion and 
I disallow all the other adjourn-
ment motions as being barred because 
they relate to the same subject- 
matter

Shri A. K. Gopalan: I am only 
sorry to say that the attitude of the 
Prime Minister in the reply that he 
has given is something which is not
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the Table

[Shri A. K Gopalan] 
helpful Therefore aa ■ protest we 
walk out

An Hon. Member: Shut up (In-
terruption)

Mr. Speaker: Why should hon 
Members object to the walking out7

The Minister of Rehabilitation and 
Minority Affairs (Shrl Mehr Chand 
Khanna): Lai topi

Mr Speaker: Hon Ministers must 
also be restrained

(At this stage Shn A K Gopalan 
and some other hon Members left 

the Bouse.)

12.55 hrs.

PAPERS LAID ON THE TABLE

R e p o r t s  o n  c o n d u c t  o f  c e r t a i n

OFFICIALS CONNECTED \*ITH INVEST-
MENTS MADE BY LIC

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir, 
on behalf of Shn Govind Ballabh 
Pant, I beg to lay on the Table a 
copy of each of the following papers

(1) Vivian Bose Board of In-
quiry’s Report of the Life 
Insurance Corporation In-
quiry

(u) The advice of the Union 
Public Service Commission in 
Shn H M Patel’s case

(111) The advice of the Union 
Public Service Commission in 
Shri G R Kaxnat’s case

(iv) Government Resolution
No F 15/58-HS, dated 27th 
May, 1959 [Placed in 
Library. See No LT-1594/ 
59]

MESSAGES FROM RAJYA SABHA
Secretary: Sir, I have to report the 

following messages received from the 
Secretary of Rajya Sabha —

(1) “In accordance with the pro-
visions of sub-rule (6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in the 
Rajya Sabha, I am directed to 
return herewith the Central 
Excises and Salt (Amend-
ment) Bill, 1959, which was 
passed by the Lok Sabha at 
its sitting held on the 25th 
August, 1959, and transmit-
ted to the Rajya Sabha for 
its recommendations and to 
state that this House has no 
recommendations to make to 
the Lok Sabha m regard to 
the said Bill”

(2) “In accordance with the pro-
visions of rule 125 of the 
Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to inform 
the Lok Sabha that the Rajya 
Sabha, at its sitting held 
on the 2nd September 1959, 
agreed without any amend-
ment to the Oil and Natural 
Gas Commission Bill, 1959, 
which was passed by the Lok 
Sabha at its sitting held on 
the 20th August, 1959 ”

(3) “In accordance with the pro-
visions of rule 125 of the 
Rules of Procedure and Con-
duct of business in the Rajya 
Sabha, I am directed to in-
form the Lok Sabha that the 
Rajya Sabha, at its sitting 
held on the 3rd September, 
1959, agreed without any 
amendment to the Rajasthan 
and Madhya Pradesh (Trans-
fer of Territories) Bill, 1959, 
which was passed by the Lok 
Sabha at its sitting held on 
the 11th August, 1959”

(4) “In accordance with the pro. 
visions of rule 125 of the




